
 

REGIONAL OFFICE 

RAJASTHAN STATE  POLLUTION CONTROL BOARD 
18,Near Pannadhaya Circle,Azad Nagar,Bhilwara 

Phone : 01482-241159; Email ID:-rorpcb.bhilwara@gmail.com 

 
 (Through Email) 

No. RPCB/RO/BHL/NGT/L-56/1095-1099 Dated : 28.07.2022 

Urgent/Hon’ble NGT Matter 

                                                                      (O.A. No. 02/2022-CZ) 

Date of Next Hearing-01.08.22 

To,the Registrar,  

National Green Tribunal, 

Central Zone Bench, Bhopal (M.P.) 

(Email:-ngtczbbho-mp@gov.in) 
 

Subject:-Regarding Compliance of directions passed by Hon’ble N.G.T., Zonal Bench, 

Bhopal in original application no. 02/2022, titled as Babulal Jajoo V/s State of Raj & 

Others. 
 

Ref:-  Hon’ble N.G.T., Zonal Bench, Bhopal’s order sheet dated 31.03.22 and  

          05.07.22. 

Sir, 

            Apropos above, in compliance of the directions passed by Hon’ble 

N.G.T.,Zonal  Bench, Bhopal  in O.A. No. 02/2022  , titled as Babulal Jajoo V/s State 

of Raj & Others. vide order sheet dated 31.03.22 and 05.07.22, it is humbly submitted 

that enclosed interim action taken report is prepared and compiled on the basis of 

progress reports received from concerned department viz, RUIDP(Rajasthan Urban 

Infrastructure & Development Project Limited)-Bhilwara,UIT(Uraban Improvement 

Trust)-Bhilwara,Municipal Council,Bhilwara & Mining and Geology, District Office, 

Bhilwara.  

              This action taken report (interim) is being submitted here with for kind perusal 

and will follows with submission of subsequent and updated compliance report. 
 

 

Encl: As above. 

Yours Sincerely, 

 
(Vinay Katta) 

Nodal Officer-case and  

Regional Officer,RSPCB,Bhilwara 

 Copy to followings for information: 

1. District Collector,Bhilwara. 

2. P.A. to Member Secretary, RSPCB,Jaipur 

3. ACEE & In charge Legal Cell , RSPCB, Jaipur. 

4. Sh. Rohit Sharma, Board Counsel for Hon’ble NGT ,CZ-Bhopal (M.P.)   

 

Regional Officer 
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Item No. 01 
 

 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 
 

          Original Application No. 02/2022(CZ) 
            
 

 

Babulal Jajoo                      Applicant(s)
    

               

 Versus 
 

State of Rajasthan & Ors.       Respondent(s) 
 

 
Date of hearing: 31.01.2022 

 
 

 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
  HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
             

 

 
 

 
 

 

ORDER 
 

1. The present Original Application has been filed raising substantial question 

relating to degradation of environment in the district of Bhilwara, Rajasthan, 

where the lifeline of the city i.e. the Kothari River is being polluted and has 

achieved alarming levels of pollution. This imminent source of surface water 

for the residents of Bhilwara is becoming poisonous for them in a way that its 

intake could be dangerous to the health of the residents. The water quality of 

the river is so degraded that it is not at all suitable for drinking purpose of 

residents due to high level of chemicals which is being discharged on daily 

basis from the nearby industries and the untreated sewage from the nearby 

societies and colonies. 

 

2. The City of Bhilwara is a critically polluted area due to presence of many 

industries around the district and various textile industries in the city itself. 

There have always been reports of increased level of pollution in and around 

the city due to the ever increasing number of industries and housing societies 

which clearly signify that development is killing the essence of the city i.e. 

Kothari river. One of the major sources of irrigation and potable water for the 

For Applicant (s) : Mr. Naveen Ahuja, Adv. 
 

For Respondent(s) : None. 
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residents living nearby is this historic river which is at the verge of being 

completely deteriorated due to the increasing level of pollution and the 

ignorance from the side of local authorities. 

 

3. Various encroachments are threatening the existence of the river and 

increasing the chances of devastating floods in the urban area as well as 

becoming a big cause for water scarcity. It would be proper to mention here 

that all type of waste of the city, be it construction waste (malba) or religious 

offerings or hazardous plastic waste, which is either dumped into the river 

directly or is being piled up near the river banks, consequentially causing 

nuisance, bad odour and becoming a bleeding ground for the mosquitoes and 

other insects exposing the residents of the area to diseases. Various 

representations were made by the Applicant to the Non-Applicant no. 1 but no 

heed was paid to his grievance and there is total ignorance and non-action 

since so many years on the part of administration. 

 

4. Development at the cost of destruction of river and putting a price on nature 

becomes meaningless if we treat the ecosystems upon which we depend as 

mere commodities for earning profit. The industries manufacturing their 

products and releasing the chemicals into the river Kothari or housing 

societies discharging their untreated sewage or the excavation activities of 

river soil carried on by the land mafias or dumping of concrete debris from the 

various construction activities carried around the city, have a catastrophic 

effect on the Kothari River and the climate at large. There are extensive and 

indiscriminate encroachments and illegal slums constructed on the banks of 

river Kothari which are obstruction for its natural recharge and imbalances 

its capacity to maintain the water level. Further, dead bodies of cattle were 

found in the river along with the solid waste dumped by the Non-Applicant 

no. 3 into the river which clearly shows their casual attitude towards the 

Kothari River and environment at large. 

5. There are extensive and indiscriminate encroachments and illegal Slums 

constructed on the banks of river Kothari which are obstruction for its 

natural recharge and imbalances its capacity to maintain the water level. 
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Further, dead bodies of cattle were found in the river along with the solid 

waste dumped by the Non-Applicant no. 3 into the river which clearly shows 

their casual attitude towards the Kothari River and environment at large.   

6. A substantial issue of environment has been raised.  

7. Issue notice to the respondents, returnable within four weeks. 

 

8. Applicant is directed to take necessary steps for service to the respondents by 

both ways and also on available email. 

9. Respondents are directed to submit their reply through E-filing module within 

four weeks. 

 

10. We deem it just and proper to call a report on the matter in issue in present 

Original Application, from a Joint Committee consisting of:-  

 

(i) Collector, Bhilwara, Rajasthan.     
 

(ii) One representative from Central Pollution Control Board, 
(Rajasthan).        

 

(iii) One representative from Rajasthan Pollution Control Board  
 

 

11. The Committee is directed to visit the place and submit the factual and action 

taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support. 

 

12. Applicant is directed to supply the copy of the application and relevant 

documents to the Committee and Respondent(s) within a week and after 

compliance of service, the applicant has to submit an affidavit that the notice 

and copy of the application have been served upon the Committee and 

respondent(s). 

 

13. The report in the matter be filed by the Committee through email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support 

PDF and not in the form of Image PDF. 

         

List it on 31st March, 2022. 

Sheo Kumar Singh, JM  
 

 
 

 
Arun Kumar Verma, EM 

31st January, 2022 
O.A. No. 02/2022(CZ) 
PN 

mailto:ngtczbbho-mp@gov.in
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Item No. 2 

 
 

BEFORE THE NATIONAL GREEN TRIBUNAL 
CENTRAL ZONE BENCH, BHOPAL 

(Through Video Conferencing) 
 

Original Application No. 02/2022 (CZ) 

 
 
 

Babulal Jajoo        Applicant(s) 
 

 

                   

                                                  Versus 

 
 

State of Rajasthan & Anr.      Respondent(s) 

                                       

Date of hearing: 31.03.2022 
 

 

 

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER 
  HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER 
   
  

For Applicant(s): Mr. Naveen Ahuja, Adv. 

For Respondent(s) : Mr. Rohit Sharma, Adv. 

Mr. Yadvendra Yadav, Adv. 
Mr. Shoeb Hasan Khan, Adv. 

Mr. Om Shankar Shrivastav, Adv. 
         

 

ORDER 

 
1. Learned Counsel for the Rajasthan State Pollution Control Board has 

submitted that the joint committee has filed the report, which is on record.  

The copy of the reply may be provided to the Learned Counsel for the 

applicant, who may in turn may file the response, if any. 

2. After going through the report serious lapse and violation of 

environmental rules are observed. Accordingly, we direct the Collector 

concerned to monitor it personally and direct the authorities concerned to 

take remedial measures and ensure that there should not be any  violation of 

environmental rules. Further action taken report may be filed by email at 

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR Support 

PDF and not in the form of Image PDF. 

3. List it on 5th July, 2022. 

   

           Sheo Kumar Singh, JM  

 
 

 

 
 

 
 

 

 

 

 
 

        Dr. Arun Kumar Verma, EM 
 
31st  March, 2022 
O.A. No. 02/2022 (CZ) 
K 
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REGIONAL OFFICE TSptU 

RAJASTHAN STATE POLLUTION CONTROL BOARD 

18, Near Pannadhaya Circle, Azad Nagar, Bhilwara. 
Phone/Fax no. 01482-241I59, E-Mail 1D: rorpcb.bhilwara@gmail.com 

(Tf 3T- HT) 

HT,. T.ZT. JUT /ATTATTIT 

T. A/à.T. AMaTSI/AfAP5{L)-56/ 233to 2| 
fafa 

fi-6 ospora 

1. Hf, 7T7 fA H, fATST (secyuitbhilwara@yahoo.co 
2. 3ATYT ,TT yRTT ,Tqa3T (npbhilwara@gmail.com)
3. 3uH 

(ddagr_bhi@rediffmail.com) 
4. 37Tefter a3afHaT ,TT 

3yfT 

(sme.bhilwara@rajasthan.gov.in) 
5. 7eterr 3TÀT, T7 TATET, sfTST (sewrbhilwara@gmail.com) 

31.03.2021 aYTTAT T4TI 

HE: 1. fyT ,rarsT TTG7 d35 fania 10.03.2022 

2. hRU 1.UM.1.E. 3Tf fs ,ATHTT 3eforT f 

31.03.2022 

4.TT. T. . i, MATET TZÍT 24-32 f&miT 05.04.22 

5. T. T. . i, smaTET 7T UaH SH158-166 famt 28.04.22 

3TT T 02/2022 aftda arT T TH 4T7 7 TaH Jr7 iiT 

31.03.2022 gIT TTÀ AAT tHTT YT HaT aT Afaqa 

fara fT TT, fSH A I7 FTYT 77 HTT 28.04.22 ZT ATTT 03 
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REGIONAL OFFICE 

RAJASTHAN STATE POLLUTION CONTROL BOARD 
18, Near Pannadhaya Circle, Azad Nagar, Bhilwara. 
Phone/Fax no. 01482-241159, E-Mail ID: rorpcb.bhilwara@gmail.com 

3TETTEAT6IT HT rorpcb.bhilwara@gmail.com foT I T 

03 

rorpcb.bhilwara@gmail.com7 f7 H faH ATTTAT 

(TETETR RE) 

T. T. . H, sfmarsT 

wfafaft 
1. fAst 77T ,AT7 47, frarET 

2. 3f. HET TAÍ. afATaT(fafa) , zT. T. fA. H.,TTI 
3. 34ettesr 4t4T, T -T7,HTAST(Srgwdbhilwara@gmail.com) T AUT 

4. 37efta 79TaT, ATTTTSTHT, 4aarsT(BHL.RUIDP@rajasthan.gov.in)T 
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